FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VETSHIELD INTERNATIONAL PRIVATE
LIMITED

RELEVANT PARTICULARS

—

Name of corporate debtor

Vetshield International Private Limited

2. | Date of incorporation of corporate debtor October 09, 2013
3. | Authority under which corporate debtor is | Registrar of Companies, Maharashtra, Mumbai
incorporated / registered Registration No. 249023
4. | Corporate Identity No. / Limited Liability | U51101MH2013PTC249023
Identification No. of corporate debtor
5. | Address of the registered office and | Flat No 17, 4th Floor, A Wing, Jeevan Suddha
principal office (if any) of corporate debtor | CHS, Plot No. 19, C. D. Barfiwala Road Andheri
West, Mumbai, Maharashtra, India, 400058
6. | Insolvency commencement date in respect | February 05, 2025
of corporate debtor
7. | Estimated date of closure of insolvency | August 04, 2025
resolution process
8. | Name and registration number of the | Mr. Kshitiz Gupta
insolvency professional acting as interim | IBBI/IPA-002/IP-N00721/2018-2019/12140
resolution professional
9. | Address and e-mail of the interim resolution | Address: F-52, First Floor, Centrium Mall,
professional, as registered with the Board | Lokhandwala Township, Kandivali East, Mumbai -
400101, Maharashtra.
E-mail: kshitiz.ca@gmail.com
10 | Address and e-mail to be used for | Address: F-52, First Floor, Centrium Mall,
correspondence with the interim resolution | Lokhandwala Township, Kandivali East, Mumbai -
professional 400101, Maharashtra.
E-mail: vetshield.ibc@gmail.com
11 | Last date for submission of claims February 19, 2025
12 | Classes of creditors, if any, under clause | Not available as per information available with the
(b) of sub-section (6A) of section 21, | IRP.
ascertained by the interim resolution
professional
13 | Names of Insolvency Professionals | Not available as per information available with the
identified to act as  Authorised | IRP.
Representative of creditors in a class
(Three names for each class)
14 | (a) Relevant Forms and a) Web link:
(b) Details of authorized https://ibbi.gov.in/en/home/downloads

representatives are available at:

b) NA

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-I has
ordered the commencement of a corporate insolvency resolution process of M/s Vetshield
International Private Limited vide its order in CP (IB) No.677/MB-1/2024 dated February 05, 2025.




The creditors of Vetshield International Private Limited are hereby called upon to submit their
claims with proof on or before February 19, 2025, to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12 (Not Applicable), shall
indicate its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 (Not Applicable) to act as authorised representative of the class [N.A.]
in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: February 07, 2025 Mr. Kshitiz Gupta
Place: Mumbai Interim Resolution Professional
IBBI/IPA-002/IP-N00721/2018-2019/12140

AFA valid upto 31/12/2025



FRIDAY, FEBRUARY 7, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CIN No, L25200MH1984PLC033595

Registered Office ; 20%A, Shyam Kamal 8, CHS Lid, Agarwal Markel.
Tejpal Road, Vile Pare Easl, Mumbal, Maharashira - 400057

E mail : cs.ugpl@gmail.com | Ph: 022-26100367/8

NOTICE
Motics is hereby gven pursiant to Regulation 47 and olher applicable provisions of SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015 that a meeting of the
Board of Directors of the Company will be held on Friday, 140212025 at Hyderabad fo
considar and appeove the un-audited Financial Reswts of the Company for the Quarter
endad 3122024 and olhar matlars, Notice is also availabbe on the website ol Stock
Exchange at waw bseindia com,

lB ‘UHIDH QUALITY PLASTICS LIMITED

For Union Quality Plastics Limited

Sd/-
Place : Hyderabad Kavitha Devi
Date ; 06/02/2025 Company Secretary

FRERANA LEASING & FINVEST PRIVATE LIMITED
CIN: U65990MH19296PTC098238
Regd. Office:410/411, Khatau House, Mogul Lana,
Mahim (W), Mumbai 400016
E-mail : misalmamta@vahoo.in
BEFORE THE REGIONAL DIRECTOR,
WESTERN REGION, MUMBAI

In the matter of the Companies Act, 2013, Section 12 of the

Companies Act, 2073and Rule 28 of the Companies (Incorporation)
Rules, 2014.
AND

In the matter of Prerana Leasing & Finvest Private Limited having its

Eegistered Office at 410/411, Khatau House, Mogul Lane,

Mahim (W), Mumbai 400016
...Petitioner

NOTICE

Molice is hereby given 1o the general public thal the Company proposes
to make application under Saction 12 of the Companias Act, 2013 before
tha Regional Director, Western Region, Mumbai seeking confirmation of
alteration to Clause Il (Situation Clause) of its Memorandum of
Association of the company so as o change its Registered Office from
tha 410/411, Khatau House, Mogul Lane, Mahim (W), Mumbai 400016 to
Flat No D/3 & 6. 5 No-574, Ramyanagar Society, Bibvewadi, Pune
411037 from the jurisdiction of Registrar of Companies of Mumbai to
junsdiction of Registrar of Companies of Pune within the same State of
"Maharashira" in the terms of Special Resolution passed at the Extra
Crrdinary General Meeting held on Wednesday, Sth February, 2025 at iis
Registered Office.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the Company may deliver or cause to be
defivered or send by registered post of his'her objections supporied by an
atfidavit stating the nature of his/her interest and grounds of opposition to
the Regional Director, Westem Region, Ministry of Corporate Affairs,
Everest 5th Floor, 100 Marine Drive, Mumbai — 400002, within 14
{fourteen) days from the date of publication of this notice with a copy of
the applicant company at its registered office at the address mentioned
above,

For and on behalf of the Applicant
Prerana Leasing & Finvest Private Limited

(Mamta Deepak Misal)
Place: Mumbai Director
Date: 05th February, 2025 DIN NO. 01364379

FORM G
INYITATION FOR EXPRESSI0N OF IRTEREET FOH

JAYESH LIFESCIENCE INDIA PRIVATE LIMITED

OPERATING [N TRADIMNG AT MUMEM
\Umter sub-regulation (1) of regulstion J6A ol the insolvency and Bankrugicy Board of India
[Inzolveney Besolution Process (o I:ﬂrp-:-rale Persondg| H.El;hl-illlll"l!. 2015
RELEVANT PARTICULARS

I, |Nare of ihe corporate debtor along | JAYESH LIFESGIENCE INDIA PYT. LTD.

with PAN & GINCLEP Np. PR -
CIN- Ur4ugaMH2015PTE263269
Shono=5, Bhavanl Jyat Tower, KR Jesal Park,
Chandan Park, Bhayander (gast), Thane,
Thane, Thane, Maharashira, India, 201105
1. |UAL of websita M,
4. | Datails of place whera majosity of Mo fixed assets in company as per last

|fivad aosats are lncated financial available
5. |Inslalled capacity al man prodicls’  |NA

| SEVices
6. |Cuantity and valus of masn products’ [NA

A :Adi:lruss of the reglisiesed office

St b o Loblurle b llleF s e b s oy b

7. |Mumber of emplayees’ workmen HIL
| Further detaiis mcluding fast available |Detals can be sought by emaiing
financial staiements: (with schedules) |cirp jayeshicgmail.com
of two years, lists of creditors are
| availabie at AL
9. |Esgibility for resolution applicants
imder section 25{21(h) of the Code is
| available at URL:
10, |Last date for regeipt of exprassion af
|inferast
11, |Date o imsuo of provissna st of
|peaspactive resalutian appscants

Detais can be sowght by emasEng
G javeshE gmall.com

22 02,2025

0403, H2E

12. | Last date for submission of 09.05, 2025
| pifections fo provisional st

13. | Date of issue of final kst of 1903 2025
| praspactive resolution appécanis

14, |Data of issue of information 19.03 2025

memarandum, evalugtion matrix and
requeast for resolution plans 1o
| praspective resolution appicanis

15 :Laxﬁ date for sulmission of resolution | 13,04 2825
| plans
16, |Processemail id 1o Swlenit Exprassion |cie @y eshimamasil.com
o Inmlerasd |
s_d'.l'.
Mukezh Kumar fain

Resolutien Professional of Jayesh LHescience India P, Lid.

Undergming GIRP vida Hon'bla MGLT, Murndiai Bench prdar dated 05,08, 2024
Address: C-203, EDGE, Mova, Yidhansabha Raoad,
Ralpur-492007 (Chhattisgarh)

IBB1 Rag. no. (B8] JPA-D0/IP-PO 236201 8-151 1644

Place : Raipur (C.G.)
s | AEA validity 1 31.12.2025

Date : 07.02 2025

PUBLIC NOTICE

NOTICE i5 hereby given 1o the public that our client, is Intending to
purchase all that agricultural pieces and parcels of lands more particularly
described in the Schedule hereunder written ("Land").

All personsfentities including inter-alia any bank and/or financial institution
and/or authority having any direct or indirect claim, objection, demand,
share, right, interest and/or benefit in respect of or against the said Lands
orany part/portion thereof, by way of sale, transfer, assignment, exchange,
right. title, interest, share, benefit, lease, sub-lease, tenancy, sub-tenancy,
license, lien. mortgage, charge, encumbrance, Occupation, cowvenant,
trust, easement, gift, inheritance, beguest, possession. development
rights, right of way, reservatlon, maintenance, family arrangement/
settlernent, agreement, lis-pendens, decree ar order of any Court of Law,
Interim Award, Award, joint venture, partnarship or allotment or otherwise
howsoever and of whatsoaver nature are hereby requestad to give notice
thereof in writing, along with documentary evidence, within fifteen (15)
days from the date of publication of this notice of his/her/their share or
claim, If any, with ail supporting documents failing which the transaction
shall be completed without reference to such claim and the claims, if any,
of such person/entity shall be treated as waived and given up and nat
binding on our client.

THE SCHEDULE HEREINABOVE REFERRED TO
(Description of the said Land)

ALL THAT agricultural piace and parcel of land bearing Gut No. 227,
admeasuring 9.90 Gunthas, of Village = Nandaipada, Taluka - Alfibaug,
District — Raigadh, inside the limits of District Collector Raigadh, situated
at Nandal Phata Road, Near to Post Jirad, owned by Jaywant Ganpat
Shelar (Hindu Undivided Family) and bounded as follows:

East: Gut No 265
Wast: Gut No 232 and 226
Narth: Gut No 231
south: Gut No 226

Dated this 7™ day of February 2025,
Advocates for the prospective Purchaser

HSA Advocates,

Construction House, 5th Floor,
Ballard Estate, Mumbai = 400001
T: +#91 22 4340 0400

E: himani.singh@hsalegal .com

FORM NO. CAR, 2
[Pursuant to Section 230 (3) and rule 6 and 7))
BEFORE THE NATIONAL COMPANY LAW TRIBUMAL
MUMBAI BENCH
C.A. (CAAMBIMBIC-H2024
In-ihe maiter of the Companies-Act, 2013
AND
In {he matter of Seclion 230 10 Saclion 232 of the Companies Acl, 2013 and other
applicable provisions of the Companies Act, 2013 and Rules framed thereunder
AND
In the matter of Schame of Amalgamation of To Be Healthy Foods Private Limited with
Ghodawat Consumer Limited and their respective shareholders

To Be Healthy Foods Private Limited
CIM: UTS122PN2DGRTCZ2T240
Gal No. 37902, Star Flexl Pack Industry Ap Kondigre,
Tal-Shirol, daysingpur, Kolhapur, Hatkanangale,
418107, Maharashira, India Firsl Applicant Company! Transferor Company
Ghodawat Consumer Limited
CIN; Ut5100PMN2002PLC07370
Plof Mo. 437, &P Chipari, Tal. Shirol,
Cist. Kolhapur, Kolhapur- 446101, Maharashtra, [ndia

..aecond Applicant Company! Transferee Company
JOINT NOTICE FOR THE TRIBUNAL CONVENED MEETING OF THE UNSECURED
CREDITORS OF TO BE HEALTHY FOODS PRIVATE LIMITED AND SECURED AND

UNSECURED CREDITORS OF GHODAWAT CONSUMER LIMITED

JOINT NOTICE is hereby given thal by an order dated 21 January 2025, the Hon'ble
Mumbal Banch of the National Company Law Trbunal ("NCLT", and such ardar, the
‘Order’), has directed separate meatings of Unsacured Creddors of To Be Healthy
Foods Private Limited and Secured and Unsecured Creditors of Ghodawal Consumas
Limited to be held for the purpese of considering, and if thought fit, approving the
Scheme of Amalgamalion of To Be Healihy Foods Private Limited {"Transferor
Company™} with: Ghodswat Consumer Limited {"Transferee Company”) amd thesr
respective shareholders [*the Scheme of Amalgamation”) pursuant io the provisions of
Sactons 230 o 232 and other applicable provisions of the Companies Act. 2013 ("Act’)
(the “Scheme’ or “Scheme of Amalgamation”)
In pursuance of the said Order and as dirscted thersin, and in compliance with the
applicable provisions of the Act, and following the operating procedures (with requisite
maodifications as may be required) refemad fo in General Gircular Mes. (i) 2002020 dated
St May 2020 (&GM Carculan), (i14/2020, dated 8th Apnl 2020 (EGM Circular = 1) and
fiiiy 47720020 dated 13th April 2020 (EGM Cacular -If) and all other appliicable MCA
Circulars issued by the Ministry of Corporate Affairs | Gowemment of India (collectively
referred o as “MCA Circulars’), further notice is hersby given thal the meetings of
Transferor Company and Transferse Company (collectively referred to as the “Mestings")
will ‘Be. hetd through wideo conferencing ["WC7) and! or other: audic-visual means
ORI without requiting the physical pregence at common venue of e securad
cradisors and unsacured crediiors, s per the schadule evdicated in tha 1abla bedow:
Meefing of Secured Creditors

3, No.| Name of the Company | Day and Date of Meetings Time of Ilaell?n“;n_ (IST)]
1. Ghodawat Consumer Wednasday, 12" March
Limitad 25 03.00p.m:

Meetings of Unsecured Creditors
5. No.| Name of the Company | Day and Date of Haatlngs'TIma of Meetings (IST)

To B& Healthy Foods | Wednesday, 127 March

‘ Private Limited 2005 400 p.m.
Ghodawat Consumer | Wednesday, 127 March

£ Linited 26 Rapm

The notice of the aloresasd Meetings together with the copy of Scheme, the explanatory
slatement under seckion 230(3) of the Act read with Rule 6 of the Companies
iCompromizes, Armangemenis and Amalgamations) Fules, 2016 {"CAA Rules") and
accompanying documents and have been sent by the respective Companies 1o the
parsons who are entithed to aftend and vode &l the respeciive meetings throwgh email
with respect o Secured Credilors at the e-mail 105 that are last registened with the
Transferes Company, (i) through email with respect o Unsecured Creditors ‘whose
e-mall 1Ds are duly registersd with the Transferce Company and {3} by Counes |
Raegistarad Post / Speed Post / Hand delivery physically to thosa Unsecured Creditors
at their last known address who have not registered their e-mail ids with the Transterse
Campany and through amall with respect to Unsecured Creditors at the e-mail 10s thal
are last registerad with the Transferor Company

The veding at the aforameantoned Meatings of Secured Craditors and Unsacurad
Creditors shall be camied out by show of hands,

Copy of the nofice of the said meefings along with the explanatory statement. and other
accompanying documents under Seclion 230 and 232 read with Section 102 and olher
applicable provisions of the Companies- Act, 2013 and the Companies {Compromises,
Arrangements and Amaigamations) Rules, 2016 can be cbtamed free of charge, A wnthen
request in this regard rmay be addressed fo Transferor Company and Transferes
Company at mavank@tobehonsstin and saawanu@ghodawal.com, respectvely,
Copy can alzo b obtained from the Registerad office of the respective Companies
between 10:00 am. to 4:00 p.m. on all working days. Further, since the meetings are
baing hekd through VO / OAVM. in line with the said MCA Circulars, the facility 1o appaint
a prowy o altend and cast wole will not be avaiable for the-said meelings. However,
terms of the provisions of Sections 112 and 113 of the Act read wilh the said MCA
Circulars; corporate crediors are enbifled to appoint ther authonsed represeniatives fo
atlend the aforasaid Meetings through VCIOAYM an thair behalf and participats thereal,
including -cast votes. For delails corporate craditors are reguested to refer the MNotice of
the Mestings

The NCLT has appointed Mr. Ajgy Kumar Srivastava, ex-IRS officer, failing him Ms
Keerti Bhat, Company Secretary to be the Chairperson of the aforesaid mestings of the
secured Credilors and Unsacured Creditors: Furdher, the NCLT has dlso appointed Mr.
Akshay Paranjape, Company Secrelary as the Scrufinizer of the aforesaid meetings
The above-mentioned: Scheme, if approved al the aforesaid meetings, will be subject to
the subsequent approval of other raguiatory authorities and sanclion by NCLT. A
secured creditor whose name appears In the st of secured credsiors of the Transferse
Company as on 30 June 2024 only shall be entitled to exercise histher'its voting rights
on the reschution proposed in the nodice and atiend the meeting of secured creditors
Woting righis of 2 secured creditor shall be in proportion to the outstanding amount due
by the Transfaree Company as on 30 June 2024.

An unsacured craditor whose name appears 0 the list of unsecured credilors of
respectiva Transferea Company and Transfaror Company as-an 30 June 2024 only shall
be.aniited to axercise hisfherits voling rights on the resclution propozad in the notice
and attend the meefing of unsecured creditors. Voting righls of an unsecured creditor
shall be in propodion to the outstanding amount due by the respeciive Transferee
Company and Transferor Company-as on 30 June 2024

secured credifors and Unsecired creditors seeking any information with regard 1o the
scheme or the matter proposed to be considered af ihe eforesaid meetings, are
requested to write to Transferor Company and Transferee Company at
mayanki@tobehonest in and saawan.ufghodawat.com, respectiedy,

Sdi-
Date:7" February 2025 Ajay Kumar Srivastava
Place:Pune Chairperson appainted for the Meetings

@ LARSEN & TOUBRO

EEETENET TO WHOMSOEVER IT MAY CONCERN

This is tamform the Genaral Public shat following share carificaie’s of CIPLA LIMITED hasing
s Registersd dffice af "Cipta House, Panpinsula Businass Park, Ganpalrat Kadam Mang. Lower
Paral, Mumbai-400013 registared in the name of the folowing shenaholder's have baen
fastimesplaced by them and tha bolder's of the Said seowites’apalicant’s heshave applied to e
company 10 Esus duplicale share cenilicale’s

Sr. | FOLIO Mumber af Securities Becurily Dsiinciive Nos.
[No.| NO. lost_ Gentificate No. From| 10
1. 50 of Face Val
CIP0O19447 | o " e 5911 183851 383900
2. |ciPo019447 "R'-';“ f'; Face Value 104350 34111882 | 34111981

The Putlic are heraby cautionad aganst punchasing or dealing 0 any way with the above
ralermad share cerldnaias

Any parson wha has any clam in respect of tha said share codilicate!s should lodoe such clam
wih ha Coempany at Its HE!}E‘.E‘I"&# office or He HE;]IEI’ET and Translar .I’-Q'E'!'I[‘-E- “Hiin
Technologies Lemited, Selenium Tower B, Pl 31-32, Gachibowd, Financiad Disiricl
Manakramguda, Hydarbad B00032, Toll frae Ko, 180030940017 within 15 days of publcation of
thiz malcs after which no clism will ba anletained and (be Company. shall procassd o issue
Duupbcate Share Cartificaters withcut furbar mtmation

MERE OF LEGAL CLAIMANT
1) PANKAL! BABULAL MODH

Z) BHAVANA PANKAJ MODI

Placs: Mumbai
Diate 0T/O220ES

gferaei 3 (/)] UnionBank

T FTRT N OTEEY 0 Gyeme e iy

Khanda Colony Branch, Plol Mo, BEA Krishna Tower, Sector 9, Khanda Colany,
Mew Fanvel Dist, Ralgad Emall: ubm090BAG0Eumionbankafindia. bank

POSSESSION NOTICE APPENDIX-V [Rula - B {1)] {For immowvable Proparty]

VWhereas: The undersignad being tha Authorized Officer of the Union Bank of
India, Khanda Colony, Branch, under the Secuntization and Reconstruction of
Financial Assets and Enforcement of Securty Interest Act. 2002 and in
exercise of the powers confarned under Section 13(2) read with rule 3 of the
Securily  Interest (Enforcemeant) Rules 2002, |ssued a Demand MNolice
dated 04.07.2024, calling uporn the Barmowsar Mr. Sandesh Jaiprakash
Kambii and Mrs, Jayashree Jaiprakash Kambli as mentioned in demand
notice o repay the amount mentioned in the notice being Rs. 8,35,995.69
(Rupees Eight Lakhs Thirty Five Thousand Nine Hundred Ninety Five And
Paisa Sixty Mine Only) and interest accured therean within 80 days from the
date of receipt of the said notics
The Bomower having failed to repay the amount, notice is hereby given 1o the
borrower and the public in general that the undersigned has faken possession of
the property described herein below in exercise of powers conferred on him'her
under Section 1304} of the said Acl read with Rule 8 of the Securlly Interest
{Enforcemeant) Rules 2002 on this 05th day of February of the year 2025.
The Barrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Union Bank of India, Khanda Coleny, Branch, for an amount of
Rs. B,35,995.69 (Rupees Eight Lakhs Thirty Five Thousand Nine Hundred
Ninety Five And Paise Sixty Nine Only) and interest accured therson,
The Borrower's attenfion is invited to the provisions of Sub-section (B) of Section
13 ofthe Act, inrespectof time available, to redeem the secured assets,
DESCRIPTION OF SECURED ASSETS:
“Flat Mo 205, Bldg. Moo 1, 2nd Floor, Building known as Jai Malhar
Apartmant, situated al Survey No. 2, Hissa No. 1/A al Shedung, Tal Panvel,

Dist. Raigad - 410206." S/

Authorised Officer
Date: 05.02.2025 {Sitaram Bhimrae Dhanve)
Place: Navi Mumbai Unien Bank of India

PUBLIC NOTICE

NOTICE is hereby given to the public that our client, is intending to
purchase all that agricultural piece and parcel of land more particularly
dascribed in the Schedule hereunder written (“Land").

All persons/entities including inter-alia any bank and/or financial institution
and/or authority having any direct or indirect claim, objection, demand,
share, right, interest and/or benefit in respect of or against the said Land or
any part/portion thereof, by way of sale, transfer, assignment, éxchange,
right, fitle, interest, share, benefit, leasa, sub-lease, tanancy, sub-tenancy,
license, lien, morigage, charge, encumbrance, occupation, covenant,
trust, easement, gift, inheritance, beguest, possession, development
rights, right of way, reservation, maintenance, family arrangement/
settlemnent, agreement, lis-pendens, decres or order of any Court of Law,
Interim Award, Award, joint venture, partnarship or allotment or otherwise
howsoever and of whatsoaver nature are hereby requested to give notice
thereof in writing, along with documentary evidence, within fifteen (15)
days from the date of publication of this notice of his/her/their share or
claim, It any, with all supporting documents failing which the transaction
shall be completed without reference to such claim and the claims, it any,
of such personfentity shall be treated as waived and given up and not
binding on our client,

THE SCHEDULE HEREINABOVE REFERRED TO
(Description of the said Land)

ALL THAT agricuftural piece and parcel of land bearing Gut No. 236,
admeasuring 31.60 Gunthas out of ¥6.60 Gunthas, of Village - Nandaipada,
Taluka — Alibaug, District — Raigadh, inside the limits of District Collector
Raigadh, situated at Mandai Phata Road, Near to Post Jirad, owned by
Ranjit Prabhakar Rane, and bounded as follows:

East: Gut No 235
Wast: ut Mo 220
Narth: Gut No. 235 & 220
South: Gut No 224,

Dated this 7™ day of February 2025,
Advocates for the prospective Purchaser

HSA Advocates,

Construction House, 5th Floaor,
Ballard Estate, Mumbai = 400001
T +91 22 4340 0400

E: himanl.singh@hsalegal.com

LTI TO WHOMSOEVER IT MAY CONCERN

This s b inform the Gararal Pubés thad following share cerdificale’s of CIPLA LIMITED having
ils Registered alfice al "Cipla House, Peninsula Busness Park, Ganpatrao IKCadam KMaeg, Lovees
Pared, Mumbal-d00013 repsiered m the nama of the following sharshokdars feve baen
lostimisploded by thesm and fbe hoklers of the said seouribesf@apolicants hashaee applied io the
company loissue dupiicate skare carlificata’s.

&r. | FOLIO Number of Securities|  Securlty | Distinctive Nos,
No.| NO. lost | Centificate No. From| 19
1. 50 of Face Valua

cipoo3t3ar | 20 % Y 240562 13050301 | 13050350
2. |CIPDO31327 :!':"‘ :"; Face Value 01T 33446172 | 33446471
3. ICIPOO31327 ;?52‘“ Face Value | oopair 702688712 (702691336

The Public are herety cautioned against purchasing or dealing inany way with the
above refarred share cerlificates.

Any person who has any claim im respect of the said share certificate/s should kedge
such claim with the Company st it's Registered office or il= Reqistrar and Tramsfar
Agents "Kfin Technologles Limited, Selenium Tower B, Plot 31-32. Gachibowdi,
Financial District. Manakramguda, Hyderbad 500032, Tolf free Mo, 18002088001"
within 15 days of publcation of this notice afier which no claim will be entertained and
the Company shall proceed bo issue Duplicate Share Certificatels without further
il HAME OF LEGAL CLAIMANT
1] BHAVANA PANKAL MODY
2} FANKAL BABULAL MODH

Placa: Mumbal
Lhala: I.IIZ"-"JEIJEE!

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VETSHIELD
INTERNATIONAL PRIVATE LIMITED

RELEVANT PARTICULARS

Vetshield
Limited

International Private

1. | Name of corporate debtor

Date of incorporation of corporate

2. October 09, 2013
debtor
3 Authority under which corporate | Registrar of Companies, Maharashtra,
" | debtor is incorporated / registered | Mumbai, Registration No. 249023
Corporate Identity No. / Limited
4. |Liability Identification No. of|U51101MH2013PTC249023

corporate debtor

Flat No. 17, 4th Floor, A Wing, Jeevan
Suddha CHS, Plot No. 19, C. D.
Barfiwala Road Andheri West, Mumbai,
Maharashtra, India, 400058.

Address of the registered office
5. |and principal office (if any) of
corporate debtor

Insolvency commencement date
in respect of corporate debtor

7 Estlmated date _of closure of August 04, 2025
insolvency resolution process

Name and registration number of
8. | the insolvency professional acting
as interim resolution professional

February 05, 2025

Mr. Kshitiz Gupta
IBBI/IPA-002/IP-N00721/2018-2019/12140

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: kshitiz.ca@gmail.com

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: vetshield.ibc@gmail.com

February 19, 2025

Address and e-mail of the interim
9. |resolution professional, as
registered with the Board

Address and e-mail to be used for
10. | correspondence with the interim
resolution professional

11. | Last date for submission of claims
Classes of creditors, if any, under

12 clause (b) of sub-section (6A) of | Not available as per information
" | section 21, ascertained by the | available with the IRP.
interim resolution professional
Names of Insolvency Professionals
13 identified to act as Authorised| Not available as per information
" | Representative of creditors in a| available with the IRP.
class (Three names for each class)
(a) Relevant Forms and a) Web link: https://ibbi.gov.in/en/
14. | (b) Details of authorized | home/downloads
representatives are available at: | b) NA

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai
Bench-I has ordered the commencement of a corporate insolvency resolution process
of M/s Vetshield International Private Limited vide its order in CP (IB) No.677/MB-1/2024
dated February 05, 2025.

The creditors of Vetshield International Private Limited are hereby called upon to
submit their claims with proof on or before February 19, 2025, to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12 (Not
Applicable), shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 (Not Applicable) to act as authorised
representative of the class [N.A.] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Kshitiz Gupta

Interim Resolution Professional
IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA valid upto 31/12/2025

Date: February 07, 2025
Place: Mumbai

For
Advertising In
TENDER PAGES
Contact
JITENDRA PATIL

Mobile No.;
9029012015

EAST COAST RAILWAY

g-Tender Notice No. SNTPBES-

032025-0FC. Date : 1"9_1]"1!93%_'"
SUPPLY,
TRANSPORTATION, TREMNCHING,
LAYING, INSTALLATIOM, TESTING

AND COMMISSIOMING QF OPTIHCAL
FIBER CABLE AS COMMUNICATION
BACKBONE FOR KWAVACH & LTE IN
RANITAL-DUVVADA SECTION OF
EAST COAST RAILWAY,

Approximate Advertised WValue :
¥ 63,71,81,656.07, EMD : ¥ 33,35,900/-,
Completion Period : 18 Months.

Tender Closing Data and Time Lkl

q ; | Hrs. of 02.04,2025.
LEII'Id]]I‘lE‘ N[} 4 Mo manual olfers sant by Post' Courier
Fax or in parson accepled against such
[‘:?44[}?. | 5 e-tenders even if these are submitted

an fimn's letter head and received in

time, Al such manual offers shall be

Regd. Office: L&T House, Ballard Estate, Narottam Morarjee Marg, Mumbai 400 001.
CIM: L99999MHT1946PLCO0ATEE, Tel Mo 022-67525656, Fax Mo: 022-67525858
Email: igre@larsentoubro.com, Website: www.larsentoubro.com

considered invalid and shall be rejectad
sumirmanly withoul any considaration.
Complaté infarmation including
e-tender documents of the above
e-tender i3 awvailable in website
whwwW. ireps. gov.in

Monday, March 10, Z025.

it subsequently or cast the vote again.

Company at igre@larsentoubro.com.

at eyoting@nsdi.com.

February b, 2025
Mumbai

NOTICE TO MEMBERS

Members of the Company are hereby informed that pursuant to Section 108, 110 and other applicable provisions, if any, of the Companies Act, 2013 ("the Act”) read with
Rule 20 and 22 of the Companies {(Management and Administration) Rules, 2014 (“the Rules") (including and statutory modifications or re-enactments thereof for the time
baing in force), read with the General Circular No, 092024 dated September 19, 2024 issued by the Ministry of Corporate Affairs ("MCA"), in continuation to the Circulars
issued earlier in this regard ("MCA Circulars”), applicable provisions of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("the Listing
Regulations"), the Company has on February 6, 2025 sent e-mails to all the Members containing the Notice of the Postal Ballot dated January 30, 2025 alang with
Explanatory Statement thereto seeking their approval for the following proposals by means of ordinary resolutions:

1. Entering into material related party transactions with LET-MHI Power Boilers Private Limited; and

2.Entering imto material related party transactions with L&T-MHI Power Turbine Generators Private Limited.
In line with the MCA Circulars, the Postal Ballot Motice has been sent only through electronic mode to all those Members who have registered their email address with the
Company or Depositories or Depository Participants or the Company’s Registrar and Share Transfer Agent (RTA), KFin Technologies Limited (KFintech) as on Friday, January 31,
2025 (the "cut-off date"}. Please note that physical copy of the Notice, Postal Ballot Form and pre-paid business reply envelope have not been sent to the Members for this
Postal Ballot. A person who is not a Member on the cut-off date should treat the Notice for information purposes only.

The Company has appointed Mr. 5. N. Ananthasubramanian, Practising Company Secretary (Membership Mo, FC5 4206, COP No. 1774) or failing him Mrs. Aparna Gadagil,
Practicing Company Secretary (Membership No. ACS 14713, COP No. 8430}, as Scrutinizer for conducting the Postal Ballot in a fair and transparent manner.

The Company has engaged the services of National Securities Depository Limited {N5DL) to provide electronic voting facility to the Members of the Company to cast their
votes. The instructions for e-voting are provided in the Postal Ballot Notice. Members are requested to provide their assent or dissent through e-veting only on or before

Members may note that only persons whose names appear in the Register of Members, or the list of beneficial owners furnished by NSDL and Central Depository Services
(India) Limited (CDSL) as on the cut-off date i.e. Friday, January 31, 2025 shall be entitled to vote on the resolutions set out in the Notice. The voting rights of the Members
shall be in proportion to the shares held by them in the paid-up equity share capital of the Company as on the cut-off date i.e. Friday, January 31, 2025.

Members are requested 1o note that the e-voting period shall commence at 09:00 A.M. IST on Sunday, February 9, 2025 and end at 05:00 M. IST on Monday, March 10,
2025. The e-voting module shall be disabled by NSDL for e-voting thereafter. Once the vote on the resolutions is cast by the Members, they shall not be allowed to change

The Postal Ballot Notice has been placed on the website of the Company at www . larsentoubro.com, website of NSDL at www.evoting.nsdl.cem and website of the Stock

Mote : The prospeciive fenderers are
advised to ravisit the website fifiesn
{15} days before the date of closing of
tender o note any changes { corrigenda
&5 far this tender.

__Asst Signal & Telecom Engineer{P-)/
PR-146/CHI24-25 | Bhubanoswar

CLASSIFIEDS

PERSONAL

CHANGE OF NAME

I, AKSHAY DONGRE
ALIAS AKSHAY RAMESH
DONGARE S/O RAMESH
DONGRE R/0 B/1107,
Rock Enclave,
Dr.Ambedakar Road,
Hindustan Naka,
Kandivali-West,
Mumbai, Maharashtra-
400067, have changed
my name to AKSHAY
RAMESH DONGRE.

0040772637-2

Exchanges i.e. BSE Limited (B5E) at www.bseindia.com and National Stock Exchange of India Limited (NSE) at www.nseindia.com. Members who have not received the
Postal Ballot Notice may download it from the above-mentioned websites.

Members haolding shares of the Company in physical mode, who have not registered or updated their email addresses with the Company, are requested to register or
update the same to receive the Postal Ballot Notice as per the following procedure:

* Physical Holding - Providing necessary details including Folio No., Name of shareholder, scanned copy of the share certificate (front and reverse), PAN
(self-attested scanned copy), AADHAR (self-attested scanned copy) by email to einward, ris§KFintech.com and copy to the Company at igr ]
* Demat Holding - Provide Demat account details (COSL - 16 digit beneficiary ID or NSDL 16 digit DP ID & Client ID), Name of shareholder, client master or copy of
consolidated account statement, PAN (self-attested scanned copy), AADHAR (self-attested scanned copy) by email to einward.ris@KFintech.com and copy to the

I, PRATEEK MEHTA S/O
ANIL KUMAR MEHTA
R/0-911/B Wing, Golf
Scappe, Sion Trombay
Road, Chembur East,
Mumbai, Chembur,
Maharashtra-400071,
have changed my name
to RISHI A MEHTA.

ntou

In-case of any gueries for registering the e-mail address, Members may write to einward.ris@KFintech.com and/or igrc@larsentoubro.com.

In case of any queries on e-voting, you may refer the frequently asked questions ("FAQs") for Members and e-voting user manual for Members available at the download
section of www.evoting.nsdl.com or call at nos. 022 - 4886 7000 or send a request to Mr. Amit Vishal, Dy, Vice President, NSDL or Ms. Pallavi Mhatre, Senior Manager, N5DL

The results of the Postal Ballat will be annaunced within two warking days of conclusion of e-vating period i.e, on or before Wednesday, March 12, 2025 and displayed on
the Company’s website at www.larsentoubro com and the website of NSDL at www . evoting,nsdl.com. The results will also be intimated to NSE and BSE, where the equity
shares of the Company are listed and will be displayed on the notice board of the Company at its Registered Office.

For LARSEN & TOUBRO LIMITED

0040772637-1

"IMPORTANT" |

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P.)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

Y

SIVARAM NAIR A
COMPANY SECRETARY &
COMPLIANCE OFFICER
(M.NO - F3939)

financialexp.epapr.in
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PUBLIC NOTICE

NOTICE is hereby given that my clients
(1) DEBASHREE DASGUPTA & (2)
MR. RUDOLPH J. D'SOUZA & both are
heirs and legal representatives of Late
MR. JOSEPH DIEGO D'SOUZA &
PHILOMINA D'SOUZA. My clients state
their parents were jointly purchased a Flat
MNo. 102, 1st Floor, B-Wing, admeasuring
area 39.83 sq.mirs. situated at
Yashodhara C.H.S. Ltd.,, Yashodham,
Gen. AK. Vaidya Marg, Goregaon
(East), Mumbai-400063., From ADITYA
CONSTRUCTION & DEVELOPERS PVT.
LTD., vide an Agreement for Sale Dated
30.04.1982 and thereafter the Society
have issued Share Certificate No. 40,
Distinctive MNos. from 196 to 200, Dated
01.11.1985 in their joint names. After the
death of both deceased the Society have
entered/recorded the names of my clients
as a 50% joint Owners on 06.10.2024,
vide Transfer No. B4, as a heirs and legal
representatives of the said deceased.

Now my clients state that PHILOMINA
D'SOUZA died on 15.10.2018 at Mumbai
& MR. JOSEPH DIEGO D'SOUZA died
on 11.11.2023 at Mumbai, leaving behind
my clients are only heirs and legal
representatives of the said deceased.

My client state that they are negotiating
for sale of above said Flat to any proposed
Purchaser/s, if any other legal heirs or
legal representatives of both the deceased
and/or any bank / financial institution or
any third person shall have any right,
title, interest, claim, mortgage, lien,
hypothecate, gift, with respect to the said
Flat, he/she/they shall make it known in
writing to the undersigned with supporting
documents within 15 days from the date
of publication hereof and in default their all
claims will be deemed to have been
waived and wil not be considered
thereafter.

Sd/-

ADVOCATE SHIVPUJAN A. YADAV
Advocate High Court

215,LIC Colony,

Next to Nutan Dyers Hall,

Borivali (West), Mumbai-400103.

|Place: Mumbai Date; 07/02/2025
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Selection of Service Provider for the Operation
& Maintenance of SAP ERP Modules & Document
Management System(DMS) for PMC for 3 Years (f4ferer .
PMC/IT/R0%/qR) A1 M fAfaer fe. 0g/0/R03y TSt wfag
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fe. 08/03/3Y TR o A formT, qot AR

PUBLIC NOTICE

Notice is hereby given to Public that our client Mrs. Mrudula Abhijeet
Savadekar and Mr. Abhijeet Vilas Savadekar, residing at B/3, Ganeshdham,
Shivaji Nagar Road, Near Godbole Bagh, Vadavali Section, Ambarnath
(E), Thane - 421501, intend to Purchase Flat No. 4403, Floor No. 44,
Celestia Spaces Co-operative Housing Society Ltd., Tower B, T. J. Road,
C. S. No. 163, Parel-Shivdi Division Sewri, Mumbai -400015 admeasuring
about 78.11 square meter carpet area along with 2.50 square meter utility
area, including 4 car parking space for use situated on the land bearing
C. S. No. 163, of village Sewri, Mumbai District, from Mr. Gurbir Singh,
resident of Flat No. 4403, Floor No. 44, Celestia Spaces Co-operative
Housing Society Ltd., Tower B, T. J. Road, C. S. No. 163, Parel-Shivdi
Division Sewri, Mumbai -400015, at and for a valuable consideration.
If any person/bank/non banking finance comapnies have any claim,
objection right, title, interest, charge or mortgage on the said Flat they may
contact the undersigned within 7 days from the date of this Notice, failing
which our Client will proceed to complete the sale transaction, taking into
consideration that the said Flat is free from all encumbrances, and any
claim or objection if received after expiry of Notice period, no claim and
objection will be entertained thereafter.

Dated the 08th February 2025. sd/-
Adv. Tushar Pabale
Advocate for the Purchaser
105, Natwar Chambers, 94, Nagindas Road,
Fort, Mumbai 400 001.

(M): 9867993216, Email: tushar.pabale@gmail.com
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